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THE HON'BLE MR. JUSTICE D.N.BARUAH, VICE-CHAIRMAN.

THE HON'BLE SRI G.LSANGLYINE, ADMINISTRATIVE MEMBER.

1¢ Whether Reporters of lccal paper:s may be allowed to
see Lhe Judgment ?

2a To be referred to the Reporter or not ?

3. Whether their Lordships w15h to see the fair copy 6f the
 judgment, ? 0

4.  Whether the Judgment is to be dlrculated to the other
Benches ?
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CENTRAL ADMINISTRATIVE TRIBUNAL
‘ GUWAHATI BENCH

‘OriginalNApplieatidn No. 225 of 1998.

' Date of decision‘: This the 1lth day of August 1999,

_HON'BLE MR. JUSTICE D.N.BARUAH, VICE- CHAIRMAN

HON ' BLE SRI G.L. SANGLYINE ADMINISTRATIVE MEMBER.

iShrl Lakheswar Dutta,
Son of late Ananda Dutta

Junior Engineer (Civil)
Assam Central Circle-1,
Central Public Works Department

» Guwahat1 -1 ' ..Applicantv

By Advocate Mr. A.Ahmed.
4 -versus-

1. Union of India, represented by
the Secretary to the Govt. of India,
© Ministry of Urban Development,
New Delhl.

2. The Direéfor Geéneral (Works),
' ~ C.P.W.D. Nirman Bhawan,
New Delhi-10011.

3. The Chief Engineer(N.E.Z.)
Central P.W.D.
Cleve8s Colony
Dhankheti,
Shillong-793003

4. ‘The Superintending Engineer,
‘Assam Central Clrcle,
Central P.W.D.,

Guwahati-21 | ....Respondents

By Advocate Mr. A. Deb Roy, learned Sr. C.G.S.C.

ORDER

BARUAH J.(V.C.)

o

In this OA the applicant is

seeking

direcfions to the respondents to;promote,the applicant

‘to the post of Assistant Engineer (Civil) with effect
SN A . .

from the date rNﬁenﬁhis'juniqrs@hadfbeenapromotedIWith;

all, consequen-
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“tial’ service benefits and also for further reliefs
as mentioned in paragraphs 8.1 to '8.2. '?¢$;5' Y
'fFéEﬁsjéne»;'”
 The applicant joined the Central Public

Works Department as ' Junior Engineer in the vyear
1971. At present he 1is serving as Junior Engineer

;}givi) in thé‘officevof the Supefintenaing Engineer,
“Assam Central Circle. The',applicant states_’#hat
ﬁis séfvice?was-‘cqnfirmed aél'&unior Ehgi#eér - by
a letter d.a.ted 28.10.1988 with effect from 18.7.1988.
. As per ,thé .Départmentél combinéd seniority  list
of Jﬁhior\ Engineér (Civil) as .on 21990 hiS’vpééitiOn
was in serial No. 452. 1In the years 1992§93 and
 ”1993—94' certain adverée rgmarks‘ were madé- in the
Annual ~Confidential Report of the éppiicant.a The
said adverse remarks ~were however expdnged: byn the
Supé}ﬁendinngngineer,A%Sam;vide'letter dated 23.3,95.>
The applicant . however  after .£he adverée greﬁa;ks
having _5eén expunged was nqtﬁ given promotion.. He
.éubmitted rep;esentation whicﬁ was not repiiéd» to.
Hence the present application.
2. ‘We haye .heard\ Mr. A.Ahﬁed, léarned
counseiv appearing on behalf of the applicagt ‘ana
: Mr.‘A.'Deb Roy, learned Sr. C.G.S.C. Mr. AhmedISugmits
. .

" that the applicant has since ‘been promoted - and at

1pr¢sent:ihe‘ is working as Asistant Engineer,  Imphal.
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trd

‘,submits"thaﬁ his Seniority should be. fixed at least

‘Administrativye Member

-3- ' : ' '
‘His grievance is that thbugh he was ‘promoted  his

due . seniority:-has not been given. Mr. Ahmed. further . -

t

from the date when his juniors had been promoted. Mf, Deb

Roy however tries to jdstify the action of the respon-

P

. dents. He submits that representation ha# not been
~ disposed of. He further submits that 'a direction
may be given to dispose of the representation. Mr. o

_Ahmed has no objection to the submission ~of "Mr.

Deb Roy.

On hearing the counsel for the parties

~wWe dispose of this application with direction to

the respondens to dispose of the Anpexureéﬁarépﬁ—
ésentationﬁdé&éd&29.7.97 by a reasoned order as- early’

as possible at any rate within a period of two months -

from the date of receipt of this order.

Considering the facts and circumstanées
of the case, we, however make no order as to costs. _

( (G L.SANGLYINE) A (D.N.BARUAH)
. Vice-Chairman




